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A Reserved

Central Administrative Tribunal, Allahabad.

' Registration O.A.No. 1109 of 1987 (L)

Chinna and 11 others 0o ee Applicants

Vs.

Divisional Railway Manager
and others csose Respondents.

Hon, D.S.Misra AM
Hon. G.S.S8harmma,JM

(By Hon. G.8Sharma,JM)

This is a petition u/s.19 of the Administrative Tribunals
Act XIII of 1985, It is alleged that the applicants had worked
as casual labourers for'different'periods from 1971 to
1985 in the Northern Rallway unoer the Inspector of wWorks

e ASaled J
Hardoi in para 6(1) of the petit ion and the details were
not§§~;n the casual labour cards issued to them. It is further
alleged that. the casual labourers who have not cdmpleted the
requisite period of continuoué working for absoxption in the
regular railway service are entitled to get their names |
included in the live list/register prepared fér the purpose
to have a prior claﬂn&oéfjob over outs;ders. Some of the
applicants were not givenany work after 1979 while others

e Lodk §

were not given any work for over 2-3 years, The representaa
l\

tions made by the applicants for their engagement did not

‘bear any fruit. Theyaccordingly filed this petition for the

aly relief that the applicants are entitled for the inclu-
sion of their names in the list to be preéared by the res=
pondents within specified time and they are further ehtitled
to be engaged as casual labourers in accordance with their
senjority.

2. In the reply filed on behalf of the respondents, the
allegations made in para 6(1) of the petition were not denied
and it was stated that the applicants were engaged to dischar-
ge their duties of Khalasis merely as casual labourers on

daily wage basis. It was further very clearly stated in para



- to the applicants,

2

5 of the reply that the names of all the 12 applicants

have been entered in the live register and in the senio-

‘rity list for future engagement,

3. - In their'rejoinder, it was stated by the applicants

that it is not sufficient to say that names of the

applicahts have been included. in the list. The necessary
details, such as, number, date of issue, gradation
n;mber of applicants etc., should have been disclosed
by‘the respondentsfand withoﬁt:the ﬁecessary detéils
the applicahts‘ére not inha position to know their exact

position. It was also stated that 8 persens mentioned

'in para 6 of the rejoinder are junior to the applicants

‘who have not oﬁly been engaged but -have also been

regularised and the full justice has not beén done

4. The applicants had also summonedLrecord fram the
respondénts to show théir'positionlin the iive list/'
registgr and at the time of hearing, much emphasis was
laid on. behalf of the applicantS‘that they should be
given an‘oppqrtunity‘to set up the case regarding their
séniority as the relief claimed in tﬁis begition’is»
comprehensive enough for entering into the guestion of
seniority. The record brought by the respondents on the
request of the applicants was pemmitted to be seen by
the applicants for their infomation. After a very
careful consideration of the whole matter, we are, however
of the view that the purpose of the applicants has been
served and after their names were included in the live
register/list, the petition became infructuous. The
question of seniority cannot be gone into in this
petition. For raising such question, the agpplicants have
to give the necessary details of the persons agaifst
whom they claim seniority and they are also to be

impleaded as parties to the petition. The relief regard-
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ing the future engagement of the applicants according to
their seniority does not include the reliéf, the applicants
have tried to urge before us,as such questions are to be

first raised before the railway administration and when the
railway administration fails to satisfy the applicants, they
may approach the Tribunal for thé proper relief by}filing

separate petitioh (s). The live register is'maintained only

for the phrpose of giving employment to the persons entered
in the register in fqture according to the seniority shown
inthe said register and this having been’done now, nothing
'i | ' remains to be adjudicatéd upon so far as the present case
o is conéerhed. The applicants cannot be allowed to raise the
question of seniority in this petition and after getting
tﬁeir names included in the fegister, they are not entitled

to any other relief.

5. The petition is disposed of accordingly without

any order as to costs. T 12 _
PR | o e

MEMBER (J) MEMBER (A)

Dated: 25th Nov. 1988
kkb '
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© Date of pccipt

~: 2 33-‘07 rost @{D) Re giaurar
7-  ANNEXURE A=6. - Y
| PHWOCOPY of canaal labour Cand of Clalmant
No.6,: .
8- ANNEXUE A-7.- | | | e

Photo copy of casual labour card of
claimant no,7.

| 9-  ANNERURE A-8] | 96
. Photo copy of casual labour card of
claimant no.8,

10~  ANNEXURE A=9.

"Photo- copy of CaSUal labour card of 2]
‘ clalmaﬂt no,9, i
1l- ANNEZURE A-1Q S 29
Photo copy of ca;EaI“labour card of
claimant no,l10, '
12-  ANNEXURE A-11, T~ 273
j% Photo copy of casual labour carQ of
’ _clalmant no, 12 M
18-  ANEARE A-l2 . \‘\—»\‘;2% '.
' Respondents letters dt 11/12, 5 81 f\5\<\.
~— 14~  ANNEXURE A-13 - e
' Respondents letters dt;19,11,83, ';Zé’
. | . :
7
| 15« ANNEXURE A-l4 ) ¢
| Réspondents letters dts 4—3-87] ‘ - R i
16~ AWEXRE A-15 - 9959 -
Respondents letters dt; 1l=6~87, : ‘
17- ANNEWURE A-l6 é29
Repreéentation dateds 15-5~=85, : -
18-  ANEXURE A-17 3

Photo copy of . regd,postal recelpts
dts 15=«12-86, ’ '

"33'3" e 0’03/-
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19~ Nakalatnama, S , 3”
ALIAHABAD; - Signa‘ture of the Applicants:
dateds 18-11-1987; S |
- e heral)
; ' (Chinna & Others)
a : | o 3 . Through their counsel,
t
- ~ o
(A-oKOD];H'/‘)
& ._
. Advocate
509/28Ka,01d Hyderabad,
Lucknows
D
FOR_USE_IN TRIBUNAL'S OFFICE:
~Date of fil'ing
4
or
Date of Receipt by Post
Regi strafidn__ Nos
SignatUré:

 for REGISTRAR:



i& ggréiculars.of Applicants:-
(i) Name of the Appiicant:é
(ii) Neme of father/husbands

(iii)Age of the Applicants

la

2=

32

Chinna and 12 Others,]

Divisional Rall Nanager

& Others?

EETWEEn

‘~—-—-Applicantsz

t‘i,‘

~=~~=Respondent s

-

DETAILq OF APPLICATICN'

As per details

given belows -

Chinna,aged about 27 years,Son of Sri Hansa,R/0

Ram‘Bharosey,aged about 36 years;Son of Sri Salik

"Village Térwa;Post Kachhauna,Distt;Hardoi j

Ram Village Purwa Post Barwa District Hardoi,l

. : . ' A A o
Ram Prasad,aged about 32 years,Son of Sri-Tikai,

Ram Bhajan aged about 33 years,Son of -Sri Gayadln,
R/0 Vllldge Khuddl ,Post Pachkohra chtrlct Hardoi]

"R/0 village Terwa Post"Baghauli District Hardofﬂ

" Rais Ahmad,aged about 27 years,Son of Sri Nanhey,

R/O village & P,0.' Khajurahra District Hardod

Subedar ,aged about 28 years,Son of Sri Gokul,

R/O Village Terva P .0, Bachauli, Dlstrlct Hardoi,

Munna'aged about .23 years,Son of Sri Bacchu,R/O

Village Gednapur P.O.Baghauli,Distt.Hardoiy

J7a) |

--—-—---Con'td. e 2/

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,ADDITIONAL
BENCH AT ALLAHABAD -

"
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Mohadeo,aged about 24 years,3on of Sri Behari,

| R/O Village'Paharpur,P;O.Baghauli,Distt;Hérdoi}

10~

- 1le

12«

(iv)

(v)

(vi)

Ram Chandra,aged about 33 years,Son of Sri Champa,
R/O Village Paharpur,P;O;Baghauli,Distt&iardoiﬁ
Bodh Lal,aged about 32 years,Son of Sri Lachhaman,

R/b Village Terwa P 0 .Maholi chtrlct Hardoi !

Laltoo,aged about 35 yeorq,Son of Sr1 Har Sahaya
R/b Vlllage Paharpur,P CJBeghaull District Hardoi,’

Chhotey Lal ,aged about 29 years Son of Sri Mohkam,
R/O Vlllage Khatera,P.0,Tondali, Dlstt JHardoi g

A

Designation & Particulars Inspector of works;
of office in which , Northern Railway
| employed,! ~ Hardoi,’
Office Address: = =0 Om
Address for service of AChinna,Son of Sri

’ﬁotice:- Hansa,R/0 Village

"Terwa,P.O.Kachhauna,

District "Hardoi/

) 2- Partlculare of the

Responoent5°

(1) Name of respondent,| )

. )
(1i) Name of father/Husband.)

¥

(111)Age of the respondent‘ D . As per.details

(1V)De51gnotlon and: partlcu%cra oiven belows

~ of office (name Pnd sta?lon)

in which employed1 )
(v) of fice Address: )
.* (vi) Address for service of 3
Notices, §
| D Coteledde e s 3/=

1745531
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1= Divisional Rail Manager, Northern Railway,

Mooradabad,!

2= Assistant Engineer;Northern'Railwéyﬁiardoiﬁ

3- Inspector of Works, Northern Railwayﬁardoigé

3. Particulars of

order against

which applicati

on is made,

The application
(i) Order No,
(ii)Date

' (111) Passed by

~ (iv)subject in

Briefs -

/

is against the following order:=-

iR ol Nil,
ool : o o Nil,:
o ol ‘Applicants have

'Worked.és casual Labour undér Inspector
bf «Works,;Nbrthern Railwayﬁ{ardoi |
prior to 1-8-78 for a very long time
under broken'periods;They are legally 
entitled for inclusion of their names .
in the register/list for employment in
future \Since no action for entering
up their names has been taken by the .
I,0.W., Northern Railway ,Hardoi,this -

claim is preferred,

All the applicents have
worked as Casual labours i.e, Mason,
Khallasi etc.for very long duration
in broken periods under Inspector of

Works Hardoi much prior to 1=8~785

Under Para 2512 of Railway Establish-

ment Manual end according to the

 direction.of Railway Administration’

" applicants are entitled to the

' F&?‘ﬂ’ t sincoces e 0'000-4/"
. i .
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1nclu51on of their names in the regis ter/llst
for prov1drng employment in future.Applicants
ngmes have not been included in such iist/f
Registers and as a matter of fact no such list
has been prepared;for_whiph respondents have
statutory llablllty ,as such applloants are
preferlng the present claim for 1ssu1ng a
command,direction or oder in the nature of

4 | ~ Mandamus that respondent be- ordered to prepare

~ - such list by 1nclud1ng names of appllcant in

.accordance.w1th senlorlty_keeplng in view the
duration of their working period and to provide
théh with tHé sultable jobs strictly in accord=

ance with such lists

"Since right;of relief arises from thezsame
type of act or transaction,the applioant are
) ’jointly'interested in the same oause‘of action
and identical question‘of controversy with regard
- to fact and law is involved; applicanta being
B ~unemployed persons belonging to,Weaker'Section'
< ~ of SOoietf and financially unable to préfer‘
seperate olaims, beg to seok leave of Hon'ble

Trlbunal to pre}egt this joint application on

'51ngle set of fee.

' .
~ - . {

4~ Jurisdiction of - The applicants declare that

téé Tribunals the subject matter of dhe action
" against which they went redressal
is within the jurisdiction of

. h this Hon'ble Tribunal.l

\ ""‘"—” ~ '.5.5‘!. . o’:a o\ob o‘. .15/
L’tJ¢VW\‘ A o :
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Limltatlén'

The applibants further declare
that the application is within

llmltatlon prescrlbed 1n Sec«Zl of

' The Admlnlstrdtlve Trlbunal's Act 1985

~In any case if Hon'ble Tribunal feels

a(/» M Wﬁ-ﬂ»\ Thoas
that appllcatlonﬁ;n view the 01rcum-

stances mentloned in paras :

yo—_——

of this petition,the Hon'ble Tribunal

may be pleased to Condone the delay

Under Section 21(3) of the Admlnlst-

~ rative Trlbunal's Act.Condonation of

FACTS OF THE GA

" delay is prayed only when Hon'ble
Tribunal feels that claim is not

‘within time;!.

SEs

6414 - That
Labours b

" referred

-applicants were engaged as Casual

y Inspector of %orks (hereinafter

as IOW) Northern Railway Hardoi.

They have put in Veryilong period of faithful

employment in broken periods under respondent

No.3 from time to time as‘indicatéd'below;-

]
2w

gl

4 -
5 -
6=
7=

Name of'Petitioner.

Chinna,l.
Ram Bharosey,t
Ram Prasad,’
Ram Bhajénﬁ
Rais Ahmad,!
Subeda;;
Munna,}

O\ /‘

Period of work Total dags
23=12~71 t031~9~86 261

23.,1,73 to 31,1,83 588
144,78 t6 31,1,84 415 -
3/1,72 to 14+43.85 483
16,8,78 to 14,12,84 714
16.12.76 to 14.1,83 - 399
13, 12 72 t0.14.3.83 677

.........

o‘,....oontlé/
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8= Mahadeo,| 6.12,72 to 14,12,84 570
9;'RemiChaodré ‘. 6.9.72 to 30}4379 o 377

~ 10- Boch Lal, 412,73 t0 142,84 * 863
11- Laltoo.  © 6,12,72 to 14,12,84 - 570
12- Ghhotiey Lall " - 25,9.76 to 14.2.84 46
6.2 ~ That above working days are entered in

detail over the respectlve casual labour uards of
“Claimants, However 1t is necesary to point out that

casual 1abour-Card of Claimant Nog 11 Laltoo could
‘not be traced as y@t, and same will be filed

subsequently before this Hon'ble.Tribunal;

‘True photostat copies of Caeuai Labour
Card/Certificates in fesoeot‘of‘”laimant No: 1 to
10 are flled heleWITh as ANNEXURES A=l to A-ll of
’thls Claim,} Photo copy of Casual labour Card of |
Clalmant no,l2 is also 1ncluded in AN\EXURES A=1
to A—ll above

6}3ﬁ That caseal labours who have not completed
requisite period of continious working are’entitled
to be included,in‘the liSt/regiséer pfepared for the
purpose and they have "a prior claim of job over
outsidersQ Employment should be giveo to'them strict~
ly in accofdanoe with their seniority'of WOrking
days .Relevant prov151ons of Para 2512 (i) to Ralbvay

establlshment Manual are reproduoed below'-

" 2512, Absorption of Casual Labour in regular vacancies; -
(1) Gasualeabour who aoqoirejtemporary status

a result Ofahaving worked on other than projects for

more than 6 months or who have worked for'moEe-tban _

6 months, shall be considered for.regular employment

De—— . (i
["M‘\ﬂ,‘ ’ . .‘0;01‘.._!.00‘.0'00.7/
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Withouﬁ havin

Months, will, of ceurse,

.- will have 3 prior claim over outsi

~registers maintained by
or by any othe
strictly in the order of th

“purposes of empan

- order m.

. taken 1

(iii}) 01 0: ® Ao ¢ o

>0 ..
-5 o 7 es ™

g to go through Employment Exohanges.!

O ther Casual labour who‘have not completed Six

be requred to get, them-

Selves regi stered in the releVant Exdchanges before

they are considered by t the SeleCtlon Boards,They

ders,In order

to ensure this,the names of all casual labour,.

whereever employed,should be entered in the

\ .
Divisions oI Districts
r convenient unit of recruitment

eir taking up. casual

appointment at the ‘initial stage,and for the .

elment for~regular Class IV posts-

they should, as far as possible,be selected in
aintained 1n the aforesald reglcters Jhile

showing preference to casual 1lsbour over other

outsiders in the matter of reoru1+ment to regular

Class IV establlshment due con51deratlon and weight=

o age should be glven to the knowledge end eXperlence

gained by them other condltlons belng equal, total i

length of service '35 oasual labouL,elthor conulnous

or in broken periods, 1rrespectlve of whether they
have attalned the temporary status or not, should be

nto account so as to ensure that casual

1 abour who are senior by v1rtue of longer service

‘are not left out,

(11) LS

%F«F)



6,5 . That perusal of Annexures A=12 to A=l5. 5‘§‘

=t 81:a

6;% ‘ _That from time to-time Rallway'Admlnlstratl-
-on has also lcsued dlrectlons to engage such
casual labours and to prepare a list of such persons

for employment in future,

-

True photo copies. of dlrectlon of Rallway
Adninistration dts 11/12-3-81 l9-ll~83 4-3-87

and 1-6-87 issued from time to time are attached

herewith as ANNEXURES A-12 to A-lS to this,Claim}

goes to- show that there are postive. instructlon
on oehalf of Rallwayf%dmlnlstratlon that those
Casual Labourers who have been in service prior 'p
tovl-8-78 or 4-10-~78 should be'enlisted and given
employment hav1ng regard to their senlorlty of

working days,

6.6 ‘That: RallwayWBOard vide its Clrcular number

E (NG) 11-8Oﬂ3L/25 dts 22=-10-80 has issued postlve

instructions that in case any person complalns

~about his non=-engagement his record of service be

checked and engaged in preference to juniors &f his

claim is found correctd L S

6@7 That appllcﬁnts on 15-5-85 and constantlY

thereafter even on 15-12-86 moved represen*atlon

: to recoondenp for thelr engagement but of no avall

except oral assurances that list is under prepration

and they will be ‘engaged sooner,

THTR) dveeennnnn9/-
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True copy of represeniatlon dt015-5-85

~ and Photo copy of Registered Postal receipt,

t: 15-12-86 are attached herewith as ANNEXURES '
A<l6 and A-17 to this Claim,

That so far respondent have not prepared‘

\

any such llst as. requ1red and at least they have

not 1ncluded names of appllcants fOL employmenti

6;@ That having no regard of applicants

- working days respondent are engaging outsiders .

and Junlors to casual employment with the result

-~ that persons hav1ng much less worklng days at thelr

credlt have. been regularlzed even,!

6.10 That 51nce respondents have falled to
perform statutory duty imposed upon them,r egard=-
ing prepration of 1ist as a*oresald sa@pplicants
beg to prefer this claim,on and amongst other

the rollOW1ng grounds Cause of actlon for whlch

is recurrings -

GROUNDS

—

.(A) . Because respondant have stautory obligation

to prepare a list,inclnding the names of

applicants for employment in future,:

(B) ‘Because action of reSpondents in not prepare

ing the list of casual laboures in accordance
with having regard to their working daya is

arbltrary and malafide,l

(c) Because applicants are legally entitled to

get thelr names included in the list and

%) e | daideted ey o 810/
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(D‘) |

<: 105~

to have and engagement according to theéir
seniority to the exclusion of outsiders
~and juniors,

legal
Because applicants have a kag’rlght and

respondents have a legal obligation to

perform,

7~_Dgﬁ§il§vof Remédies ' .. ' | ~ e

exhausted =

e

The applvcants declave that they have avalle‘

all the remedies ovalla%le to them under
relevent rules,None of the representations
have beén dedided by an order in writingﬁ
True copjes of such representation and
P§stal receipts havel been attached-aé'
ANNEXURES A=15 and A~l6 to this claim

petition,

8~ Matters not previously

flled or pending with

anv other Cou1t‘

The applicants further declare that they
had.not filed previously any application;/
writ petition or sulkt regsrding the matter
in respect of which this application has
been made,befbre‘aﬁy.court of law or égy-

other authority or any other Ben¢h of the

_Tribunal and nor any such application,writ

petition or suit is pending before any of

them,

_14“’"/7/ ) '!"coo.ooll/n

L3
L 4
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inﬁéiiéfs Soucht:
(1) a declaration;direction or.order in -
, favourxof applicants in the nature of
| Méndamué/@ommandvthat applicants are
entitled for inclusion of tﬁein names in

the list which should op "

respondents within'é_time to be fixed by

Hon'ble Tribunai,,aﬁd are further entitled
to be engaged as casual labours in
accordance With their seniority,for which
reépohdentsbe ordered to comply,i
(ii) Costs of the cléim petition and such other
o relief as may bhe déemed fif and proper in
the circumstances of the case; be also

granted to applicants.)

10=Interim order,if any

brayed fors

N IL[

11~ Avplication is presented through Counsel $ri -
© ABHAYA KUMAR DIXIT, Advocate, 509/28Ka, 01d

Hyderabad,Lucknow,!

12- Particulsers of Bank Draft/postal order in

- respect 6f the application feeﬁv

"l= Name of the Bank on which drawn

L2 Eeﬁand ﬁraft Nog
or- |
| . Db {1
1- NoJjof Indian Postal Order,! 5 Li_S 56 ’

‘ , et e 12/
1Y~/
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s

2~ Name of Issuing Post Office. Ak, G Bomeh
. ame o s g’ o 4 gﬂ%éé;;naﬂ
' /%nfqﬁﬁhg

3-Date of issue of Pos‘tal} Order, [7.//. 8)

.

o - 4=DPost Office at vhich payables fllohaleol,

13=List, of enclosuress

/- 1= Demend draft/postal order,
2~ Index of documents,!

3= Paper ‘book having'details of Annexures
/o~ ' . as“mentioned in the Index,

4= Vakalatnamag

VERI FICATION:

WE; Chinna, Ram Bharosey; Ram’Prasad; Ram Bhajan,
Rais Ahmad; Sdbedar;'Munna, Mahadeo;fRam~Chandra;Bbdh'
Lal, Laltoo, & Chhotey Lal ,vwhose names and addresses
are given in array of parties do hereby verify that the
contents of paras 6.1, to 6,9 are true to our personal
knowledge and those of paras 6.0 & 7 to 13 .are believed

to be true on legal édvisé and that we have not suppresé-

ed any material facts,
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KNOW all men by these p:r'esent that ISU'KH@QV @)u{s}ﬁ @\V&@.\/Mﬂ“@%f

thern ain oy Moradabad do hereby appoint and authomce

S/Sri S p. . Y\?VQKQ.V a[y(o ‘QC‘QJ_Q/ . to appear, pleéd, and |
)//07/401»;«0%/@'“/7 T J Ot

act for me Jo:.ntly or severally if the above noted case and to
. take such steps and procﬂedings as may e necessary for the |
prosecution or defence of the seld matter, as the case may be =
for the purpose_to make sign, verify ard pmsent =1l nece‘ssary pla:L
petitions, written statements and otter documenis to comp?:omise ‘the
suit admit the cla,ms and %o lodge and _depss;it mor2y in Gourt and
to receive payment from the court of money deposited and to file
and withdraw documents from Court and Pn(’”aW ly to set in J'~e
premises and in all pmcee ings arising there out whether by vay of
execution =. 1 or others se or in any manner connected toere
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' pcr»onsl]y present I hereby agree to ratify =nd confim \ihether | ]
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUN AL,

sk
WRITTEN REPLY

ON BEHALF OF THE REP ONDENTIS TMNo, 1,2 and 3

N
>
Uj)}" REGI STRATTON No, 1109 OF 1987
J ~
’
Q)([}h }9 ' . : ;
&V " Chinna and others . . . o« v e . . fpplicents
Versus

Divisional Rail Manager and others . . . Respondents

The written reply on behalf of the

above named respondents is as under:

l. That in regard to the allegations
made in paragraph 3 of the dpplication it is
stated that a joint application by 12 persons is nd
mgintainable, as all of them have separalfe cause
of action. It is further stated that the
applicants were engaged as casual labourers on
daily wage basis to discharge the duties of
Khalasi only, Since the agplicants have not
nald fee separately the application deserves to

be rejected on tiis ground alone,

L
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o, That in regard to the allegations made
in paragraph 5 of the application it is stated that
so far as the applicants No.2 to 12 are concemed,

the application is clearly barred by time,

3. That in regard to the allegations
' made in paragraph 6,1 of the application it is
, stated'that the applicants vere engaged to
)

' oiséharge their duties of Khalasi merely as

casual labourers on daily wage basis.

4, That in regard to the allegations
made in paragrésh 6,2 of the applicaticn it is
| stated that casual labourer cards only show that
thé'applicants were engaged as casual labourers
on daily wage basis and ceased to work long ago
as is apparent from the figures given in paragraph

6.1 bfthe application itself,

5. That in regard to the allegations
made in paragraphs 6.3, 6.4, 6.5 and 6.6 of the
applicaticn it is stated that the names of all
the twelve applicants have been entered in the

live register and in the seniority 1list for
\,__’—\]

future engagements,

6. That in regard to the allegations -

made in paragraph 6,7 of the application it is

L
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stated that as has already been indicated above
the names of the ap» licants have been included

in the live register and the seniority 1ist,

7. That the allegations made in
paragraph 68 of thevapplication are absolutely
incorrect and are‘emphaticéily denied. It is
further stated that the names of all these
applicants are continuing\in the above dpcuments

right from the year 1985,

\

8. That the allegatlions made in
paragraph 6.9 of the application are absolutely

incorrect and are emphatically dnied, It is
h

I

further stated that the applicants vere wrk-side //

casual labourers and they will be considered for
employment on the work-side, if any requirement

arises.

9. That the allegations made in

4,

paragraph 6,10 of the application are absclutely
incorrect and are emphatically denied. No ground

at all has been made out for any interference

by this Hon'ble Tribunal and the application

being devoid of merits'is liable tc be rejected,

UERIFICATION

I, 0,P, Singh, Assistant Engineer,

/
~,
i’ \-

}



Northern Railway, Hardoil, do hereby declare

“that the contents of this written reply are

true to my knouledge and belief,

-
. (0.PJ Singh)
Assistant Engineer,

Northern' Railway,
Hardoi

Place of verifica‘tionzf/ﬂ/m%f
Date of Verification: 24%/2-¢)



In Te Central Admmlst'ﬁatlvo Tnbunal Ar}ﬂltloaal Bench,

ALL AH ABAD.

Inre:

Regise. No. 1109 of 1987

FxXed on 18.3.88

o2 8 othge . .« ioplicants.
Vae
» } Mvigional Reil Managex & oths.. + «Respondents.

I thinna ag ed 28 years son ,9.? S_ri Hen g2,
resident of village Terwa Pogt Kachhona, Digrict
Hargoi, ¢o hereby solemly affim and gtate on

oath as under:=

That deponent ig applicant no. 1 in ‘the

[ )

above mentioned ci{a‘im petition and he hag been

ingtructed on behalf of all the claim'ants to

file thig rejoinde_r in regponge to the written
. [

reply filed on behalf of respondents No.l,2

and 3.

That contents of para 1 of written reply filed
on behalf of regpondents No.l,2 and 3shere =
inafter r8ferred as reply,it is submitted that

s - '
"R .. specific reasong have been given for mr esenting

/2.

\_“‘_&_.
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joint ) etitibn on gingle get of Fe? 1n ‘9333'3,_’3, )
of the cLeim. 'SiiflCé cLtaim tB g been adrﬁifteé_ by
the Hon'bi e Tribunal, respondents ' ve nothing
to do w%th Fhi? agpect of case which ig a
matter between cleimants and the court. Apg ry
- from it in view of Principle of lay 131& ﬁom
in Rl Bench decigion of Ibn 'b.Le Allahabaf‘i
High Court (‘Luo: mow Bench) :eponrtea in 1984
L:L.J- 18, such sort of joint petition on
single get of court fee is perfectly m'aintainl- /
abl e. |

3o Th"t contents of para 2to t‘qe reply are denied
slnce retief of Iuanﬁamus has been sought for
.. which c’lammts have got a J.esgal right and
| responﬂents have L egal obxlgation to perfom,
ang in view of directionsg 6f high.le vel

Rriiwey authorities contained in Annexureg

A=6 to A9 the ceuse of action is eontinioug.

4. That contents of ‘para 4 of reoly a,,e matte:e

of reeozﬂs-

Tat contents of parag 5,6 md 7 1 the reply
being evegive and vague are c!enieﬂ,. It ig
g . n&t sufflclent smpl.y to say that mame.of
T \ \\clalmants mve been 1nCLuﬁe6 in the lList

’\.

wltnout disclosing t‘ne fu‘.l details of

list ieee its nunber, date of 1ssue,
@radatlon number of clelmants gaid to

\7\ \ have been inecluded In the ligte 88 2
Do ‘i,'!‘.—"— 00/50
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matter of fact entire ligt should
ihave heen amexed with t}“q_'e reply
80 that claimahts would héve bheen
in a pogition to discloge before

thig on'ble Tribunal =g to . which

- person Junior than clesimgnt hag

been engaged. As a mattex of
fact such 1igt hag never been
bought. to the notice of ciaimntg

nor 1t hag been publighed oT pagted

on notice Board. It ig highly

es'_ge'ntial that respondents be

ordered to produce the said ligt

before thig Hon'hle 'T.ﬁbunal after

supplying 2 copy of the geme to

the claimants for which a geperate

appi?'.icaticn;is being moved.

That contents of p‘aras 7, 8 and 9

to the reply a:re_deniea_ané thoge
| stated in claim p_etition.é re re=
ltrated to be correct. Deporent ig
heremnder givin‘g;“nammes of few junio:cé

than claimaﬁts;who have not only

" been engaged but regulariged. Tepormt

regerves hig right to ﬁisclo'se further

ngmes afte_r'list is supplied to them:=

' l-“‘:;\—j ../@o.
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1o Minshl s/o Rehmen Vill. Terwa

‘2- Baghir s/o Abdulla Vill. Terwa

3« Babu g/o Sumer Villi._ Nex«ad;,

4. Rem Klshor s/o Balsk Vill. Terwa

5. Majeed s/o Plarey Vill!;_- Terva o
6. Kamlesh s/o Kaghi Wath Vill. Patseni
7. Naseer s/o Subrati Yill_.- Taldg

8. Santosh Vill. Wewddig.

Deponent,
b Ha»ch,1988. : gtnna ) spplicant Wo.l
_ TV e
Verification

I above named deponent do hereby verify the -
contents of paras 1 to $ of thig affidavit to be truei

from my personal knowledge. No part of it ig false and

nothing mgterial hag been concealed. So help me Gai .
Deponent,
\) Hareh, 1988. (Chinng)
| Iﬁk‘qo‘w and E‘L_ﬁentify "the.dep;onent
Chinng who hag signedwc_)r},this

affidavir in my pr esences

oy

Advocate.

09'0/50
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Sarticulars to be Examined

{

F (c) Are the documents referred to in (a)
above neatly typed in double space ?

&

2 )

%

Endorsement as to result of Examination

-

hL c_%% Cefn;s g bt)
Lm&x v(zﬂw? V*—‘B'mg,m w f,cw
5
.‘No
“"’(Gw Copre. Ores

5

L

8. Has the index of documents been filed and
paging done properly ?
s fné
9. Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application? .~
10. Is the matter raised in the application pendiﬁg
- before any Court of law of any other Bench of
Tribunal ?
11.  Are the application/duplicate copy/spare cop-
ies signed ?
12. »Qk‘e"ext‘ra capies of the application with Ann-
exures filed ?
(a) !dentical with the origninal ?
(b) Defective ?
(c) Wanting in Annxures
‘ Nos..... ]7/ ...... 1Pages Nos, q,(1 M 5
H 13. Have file size envelopes bearing full add-
resses, of the respondents been filed ?
14. Are the given addresses, the registered
addresses ?
15. Do the names of the parties stated in the

cation ?

16 Are the translations certified to be true o

supported by an Affidavit affirming that they .

are frue ?

17. Are the facts of the case mentioned in item

No. 6 of the applicatlen ?

(a) Concise ?

(b) Under distinct heads ?
(c) Numbered consectively ?

(d) Typed in d0uble space on ene side of the
" paper ?

18. Have the -particulars for interim order prayed
for indicated with reasons ?

19. Whether all the remedies have been exhaused.

1 a,‘o veel Jie. (g e Loo
T ey

copies tally with those mdncated in the appli-

e

NA -

ot
Nz

No




-Den

Solemm,y afvlrmed hefore me on \'ﬁ\ 2\ @&
oay of Maxch, 1988 at SS _Lt) \m//p-m-rf by _vthe '

deponent Sri :m,; Crinna who is 1dentified, by Sri

A Pixit, Advocate, High Court t (Lucknow Bench)

I have satl sfied my self my. examining the deporent
that he undex*stan'?s the contents of thig afflﬁavﬁ:
which have been read out’ and explalneﬁ by me to |

him .

00\ uwe e






